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l ... ) CENTRAL Al11INISTRATIVE TRIBUNAL PRINCIP,"L BENCH 

1) R. A .No. 147/9L 

in 

0 • A • N 0 C> 1 2 28 I 9 5 
1-1' ~ 

New Dal hi: this the )_: .J~j(\(U{l.ki, 199·~. 

1. Mrs. Gay a tri De vi, 
L/o Shri M.P.,Sha:rma, 
Basic Teacher in OHBI, 
Del hi Gate Resident, 
7/2, Darya Ganj, 
New Del hi -110 002 

AND_ 

27 others( as per memo of p i:!rties) ••• ,Review Applic 
·(sy Advo cats: Shri s. K. Gupta) 

Versus ---
1 .. Go vt., o r N CT o f Del hi .. 

through its Chief Seers tary, 
5, Al ipo re fb ad, 
Del hi - 11 oo 54. 

2. Directorate of Social L,alf'are, 
th ro ug h i ts Di rec to r, 
Old IT! Building, Canning Lene, 
Kas tu rb a Gandhi Marg, 
New Del hi.., 11 0 001 • 

3. The Se ere ta ry, 
Minis try o F' So ci ~ !Jal fa re, 
NCT of' Delhi, 
Blo ck-c, Ist Floor, 

5, Al ipo ra fl:> ad, 
Del hi .. i 10 0 54~ 

4 41 l t. ~ ve r no r a f' Del hi , 
Raj Niu as, 
Civil Lin es, 
Del hi - 110 007 •••••• Raspon den ts. 

(By fl.di..ocate: Shri Arun Bhardwaj ) 

2) R. A .. ~Jo.13?/97 _. 

in 

DA No.z39 of 1996 

1 e fYI rs ~ J ay fb shin i Th ak ur , 
l.J'o Shr i Kabul Singh, 
PTI Nari Niketan Batika Garh-I, 
Hari Nagar, 
New Del hi 

And --
8 others (as per memo or parties) 

• ••••• Ra view Applicants. 
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Versus 

1. Go vt. of N CT o f Del hi , 
th rough its 

Chief Sec re tarY, 
5, Al ipu r Rl ad, 

Del hi"" 054. 

2. Directorate of s:>cial lJ;Jlfare through 
its ·Directort Old ITI Building, 
Canning L ans, 
Kas turb a Gen dhi 1'1 arg, 
New Delhi - 001. 

3. The Seers taey, 
Ministry of Slcial l.Allfare, 
N CT of Dal hi, 
Blo ek•C, Ist f'l.oor, 
5, Al ip ur RO ad, 
·Del hi- il!l54. 

4- t. t. Go vs mer or Dal hi, 

Raj Niwas, 
Civil Lin es~ 
Del hi ... 007 •••• Resp on den ts o 

(By Ad\;Ocate: Shri S.K.Gupta for I"eview ~plicdlts 

Sh ri Vi j aY Pan di ta fo t- t·e sp on den ts) e 

HON 1 9LE MR.s.R.:.\DIGE:t1 VICE CH~Ill'11,N(A) 

HON 'BLE DR.A .. VED!-\Vf~LLI,MEMBER(J) 

JU ry:;M ENT 
-i ~----

AS these ttJ.J RAS are prasSad on similar 

grounds of 1 aw and f'act, th&iy are being disposed 

of' by this eommon orders 

2. Review applicgits seek revie1J of judgmen·t 

dated 7.10,.96 disposing of 0 As No,.1228/95 and 0 A.239/91 

3. An I'll A for o:m d:>n ation of dal aY ha~ be en 

filed in each of tha RAs.ln view of the circumstances 

set f'o rth in MAS , del ~· is con d:>n ed.• 

4. lJe hava heard Shri S.KoGuptB f'or tha applican 
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in the tl.Jl OAS and Sh ri Arun Bhardwaj for t ha 

ra spon dan ts in RA No 111147/97 rJ"I d Sh ri Vi jay 

Pan di ta for re span de., ts in R. A -1 32/97 ~ 

5., Review epplicc0ts CXJntend that the 

directions given in the impugned judgmen·t dated 

7.10.96 to ra:=pondetl ts to extend the benefits of 

the judgment dated 10.6.94 in O.~ No.1083/88 J.R. 

Gupta & Ors. \Js., UOI & Oro., er.cl the clarification 

data d s.12 .. 94 in MA No. 2·176/94 arising OU t 0 f that 

DA to the ~plic~ts in OAS No.1225/95 ~d OA.239/96 

yith effect from the da-te of' that order (7.10.96) 

have led to var.ious ananolias in as much inter alia 

as pa rsorns j urlio r to the present applicants 

who were a:iplicants in J.A .. Gupta•s case (Supra) 

are drawing mo re p aY theft the p ra sent ap pl i c~ ts. , 

6., This has no·t been denied by re via w 

l'-"3 span dents -in thai r reply• 

7. Y,an we pronounced the impugned judgment 

dated 7.10e96 it was not brought to our notice that. 

some of the applicerits in J.R.Gupt15•s case (S4:>ra) 

were junior to the present epplic::11ts end the 

eon saquen cs of the dire ct ion to re span den ts to 

extend the benet'it of tho judgment in J.R.,Gupta•s 

case ( supra) ta the pres~nt applicants from tha 

date of issue of the ord~t' ( 7.10.96) would result 

in tha aforesaid anamolies. 

8., In Surjit Singh & Ors .. Vs .. UOI &: Ors. J.T., 

1997 (6) SC 32 the Hon 1ble Sup rema QJurt has held 

that where a patent mist;:ike is brought to notice 

it (the Tribunal) is bound te oorL"ect it by review,, 

Under the circLmstancCJ we ara satist'ied that the 

impugned judgmen1'; dated 7.10.96 requires review 

and mo di fy the said j udgm en t tu del e te tho 

words ''with af't'ect from the date of this order" 
, ___ __. _ __,... .... .._....._ - :di •=---•o:=s . .ow• 
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o.ccuring in paragraph 19(1) of' the said judgment f? 

9. . Reg is tr-,1. to carry out tho n a cess ary 

mo di fi cations acto rdingly,, 

10. OJpy of this ordar ta be placed in both 

RAs' rs cords,, 

( DR.A.VEDAVALLI ) 

M Ei'IB ER(J) 

/ug/ 

dv;d.,,~, 
( S.R.AOIGE) 

~JI CE CHAI FM AN (A). 


